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IN THE CENTRAL ADMINISTRATIVE TRIDUNjJ, HYDERA22\fl .BCH AT HYDERABAD 

O.A;No. - •7 /93 

tweeng 
	 Date of Order; 6/7-93 

I' 

Divisional F..-iilway Manager, (ns) 
South central Railway, Secunderabad, 

Perrnr'ncnt "cy Inr-rctor (con) 
S.C. Rly, Secunderabad. 
ChieQ SignalInspector, 
Signal & Telecoriniunication Department, 
&.C.Rly, Secunderabad. 

Applicants. 

and 
- 	-I 	•J- 	- 
2. Presiding Officer, Labour Court, 

Narayanagud% A.P. Eiyderabad. 

Respondents. 
F.rthe hpplicantsL Mr.N.1:.Devraj, SC for Plys. 

For the Respondents: 	 -. 

cORAMS 
- 	AND 

THE HONTBLE MR.P.T.TIRUVENGAnJ'! ; ?1ENBEL(ADfl0 
The Tribunal made the followiric Order:- 

Admit. The operation of the order dated 11-3--)2 

in C.N.P.No. 	/83 Is suspended until further orders. 

Issue notice to the Respondents. 

To 
The Divisional Railway l'ianager (B.G) S..C.Rly, Secunderabad. 
The Permanent way Inspector (Con) s.C.nly. Secunderabad. 
The Chief Signal Inspector, Signal & Telecorinunication 
Department, S.C.PJy, Secunderabad. 

The Presiding Officer, Labour Court, Narayanaguda, Hyerabad. 
one copy to Nr. 
One spare copy.
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C 
TYPED BY 	 COMPARED BY 

CHEC}D BY 	 APPROVED BY 

IN THE CLflT&?.L ;.DINI6T2ATIVE TUBUNAL 
1-IYDERABAD. BENCH AT HYDERABAD 

C 
THE HON'BLE i4R.&USTICE V.NEELADRI PAO 

VICE CF{ZIRNAN 
A9D 

THE HON'BLE IVIRJA6B.G(DRTY ; MEMBER(AD) 

. 4 
THE 1-ION' ELE 	T . CHM:DRASE}CHAR REDLY 

MEMBER(J)- 

TI4E HON'BLE MR.P.T.TIRUVENGADAN :M(A) 

Dated S 16 - 	—1993 

ORDER/Jj,12X242N2; 

M.A. /fl.A.1' C.A. No. 

in 

O.A.N0. 

T.A.No. 	 (w.p. 

Admitted and Interim directions I 	isSued 

. 	 I 	Allowed 	fop oc (cf q  
- 

Dismissed 

Dismissed as withdrawn 

Dismissed for default. 

Rejected,s' Ordered 

No order as to costs. 
pvm  

tintrai Admiiw,jr,Hyi Tribaist 
OES9ATCH • 	
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